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MINISTRY OF COMMERCE AND INDUSTRY
| {Department of Commerce)
NOTIFICATION
~ New Delhi, the 8th June, 2012

$.0. 1315(E).—In exercise of the powers conferred by section 17 of the Export (Quality
Control and Inspection) Act, 1963 (22 of 1963), the Central Government hereby
makes the following rules further to amend the Export of Animal Casings (Quality

Control and Inspection) Rules, 1997, namely: -

1. These rules may be called the Export of Animal Casings (Quality Control and

Inspection) Amendment Rules, 2012.

2. In the Export of Animal Casings (Quality Control and Inspection) Rules, 1997,

(hereinafter referred to as the principal rules) in Part 1, in rule 2, -

(i) for clause (b), the following clause shall be substituted, namely: -

“(b) “Agency” means any of the Export Inspection Agencies established
or recognized by the Central Government under Section 7 of the Act.”;

(i) for clause (g), the following clause shali be substituted, namely: -

“(g) “Competent Authority” means Export Inspection  Agencies

established under section 7 of the Act;”;

(iii) for clause (h), the following clause shall be substituted namely: -

“(h) “Intestines” means small and large intestines or gullet or weasand

of an animal;”;

(iv) after clause (k), the following clause shall be inserted, namely: -

‘() “approved establishment’ means any premises where animal

casings are prepared, processed, packed or stored:”;

(v) after clause (I}, the following clause shall be inserted, namely: -

“(m) “competent personal” means the person responsible for the
establishment to take all necessary measures so that at all stages of

20714 @I/)z -2



THE GAZETTE OF INDIA : EXTRAORDINARY [Parr II—SEc. 3(ii))

production of animal casings, the specification are compiled with, as per
the national and importing country's requirements;”;

3. In the principal rules, in Part |, for rule 3, following rule shall be substituted,
namely:- ' :

“3. (1)“The primary responsibility of the "establishment is to ensure that the
Animal Casings intended for export are handled, processed at all stages '
of production storage and transport under proper hygienic conditions so
as to meet the heaith requirements laid down under these rules and that
the products conform to the specifications given in the order by the
Central Government under section 6 of the Act.

(2) For export to European Union, the Competent Authority shall ensure
that the establishment comply with the requirements, based on the food
safety based management system, by regular monitoring of .the
establishment as per the rules.

(3) For export to Non-European Union countries, Competent
Authority shall ensure that every consignment conforms to the
standards specifications recognised by the Central Government, by
undertaking the consignment-wise inspection and alternatively
processor exporting to Non-European Countries shall have an option for
getting their establishment approved under food safety based
management system.

(4) For effective monitoring of the scheme, the Export Inspection
Council shall issue necessary instructions in this regard.”

4. In the principle rules, in Part |, for rule 5, the following rule shall be substituted,
namely:-

.. “5.1{1) Any statutory restrictions imposed by Central Government or any
State Government with respect to commercial and environmental
conservation measures from time it time shall strictly be adhered to.

(2) The approved establishment shall ensure that the competent
personal responsible for the establishment to take all necessary
measures so that all stages of production of animal casings that
notification are complied with and the said persons must carry out their
own checks based on the foliowing requirements, namely:-

(a) identification of critical points in their establishment on the
basis of the manufacturing process used,

(b) establishment and implementation of methods for monitoring
and checking such critical points;

(c) taking samples through the representative of Competent
Authority (CA) for analysis in a Council approved laboratory
for the purpose of checking the cleaning and dis-infection
method and for the purpose of checking compliance with the
requirements in this notification and other importing countries
requirements;
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(d) keeping a written record or record register in indelible fashion
of the preceding points with a view to submitting them to the
Competent Authority and the result of the different checks
and tests will in particular be kept for a period of at least two
years.” -

(3) If the result of own checks or any information at the disposal of the
persons responsible referred to above reveal the risk of health or
suggest that one might exist, appropriate measures shall be taken
under official supervision of the recognised Competent Authority.

(4) The Competent Authority shall accord approval or renewal to such
establishment if it is satisfied that such establishment meet the
requirements with regard to nature of activities they carry out and if the
establishments decide to carry out activities other than those for which it
has received, in such cases the specific approval from the Competent
Authority shall be obtained for that purpose.

(5) The Competent Authority may take the assistance of representatives
from the Ministry of Agriculture at State or Central level and or Food
Safety and Standards Authority of India in the matter of approval and or
renewal of establishment.

(6) The Competent Authority shall take necessary measures if the
requirements related to approval or renewal of approval cease to be
met.

(7) The Export Inspection Agency shall draw up a list of the approved
establishments each of which shall have an official number and shall
notify appropriate authorities of its list of approved establishment and
any subsequent change thereof.

(8) The inspection and monitoring of establishments shall be carried out
regularly under the responsibility of the recognized Competent Authority
which shall at all times have free access to all parts of the establishment
and records pertaining to application of this notification.

(9) The Competent Authority shall issue certificates on request from the
exporter or processor after satisfying itself that the requirements of the
relevant standard are fulfilled.”

5. In the principal rules, in Part |, for rule 6, the following rule shall be substituted,
namely:-

“(1) On receipt of the application, the agency, on satisfying itself on the basis of
inspection carried out as referred above that the consignment of Animal
Casings has been processed and packed according to the specification
applicable to it, shall issue Animal Health Certificate in the proforma laid down
in the Schedule Vil and it shall be lawful for the agency to supervise, oversee
and secure compliance of these rules;




8 THE GAZETTE OF INDIA : EXTRAORDINARY [ParT I1—SEc. 3(ii)]

(2) There shall be collected an amount of five hundred rupees towards the
issue of the Health Certificate referred to in sub-rule(1);

(3) Where the agency is not satisfied, it shall refuse to issue the Health
Certificate and such refusal alongwith the reasons thereof shall be
communicated in writing to the exporter immediately after inspection of the
consignment;

(4) The Animal Health Certificate shall be valid for a maximum period of 80
days in the case of dried animal casings or 45 days in the case of salted animal
casings or as prescribed by the importer, whichever is earlier;

(5) If the consignment is not shipped within the period of validity of the
certificate, the exporter shall be permitted to present the Certificate for
revalidation. In such a case, the validity shall be extended for a further period
of 45 days in the case of direct anima! casings or 15 days in the case of salted
animal casings or upto the last shipment date prescribed by the importer; and

(6) A duplicate certificate may be issued on payment of five hundred rupees
and furnishing a declaration that the certificate was.lost or mutilated and if the
original certificate is found it will be returned and the validity of the duplicate
certificate will be same as that of the original.”.

6. In the principal rules, in Part |, for rule 7, the following rule shall be substituted,
namely,

7 (1) A fee of five thousand rupees shall be paid by the establishment
along with the application for approval or renewal of the establishment
in accordance with the provisions of sub-rule (4) of rule 5 and
monitoring fee at the rate of 0.2 percent. of free on board value of
exports or an amount of two thousand rupees whichever is higher shall
be paid by the establishment, to the Export Inspection Agency.

- -
piy

(2) In case of consignment wise inspection the inspection fee shall be at
the rate of 0.4 percent. of the free on board value or an amount of two
thousand rupees whichever is higher.

Note: The amount of monitoring fee for each consignment paid by the
processor shall be rounded off to the nearest rupee and, for this purpose,
where such amount contains a part of a rupee consisting of paise, then,
if such part is fifty paise or more, it shall be increased to one rupee and if
each part is less than fifty paise, it shall be ignored.

7" Inthe principal rules, in Part Il, the rules 2, 3, 4, 5, 6, and 7 shall be omitted.
[F. No. 2/95/2011-Export Inspection]
' D.S. DHESI, Jt. Secy.

Note : —The principal rules were published in the Gazette of India, vide notification number S.0. 2948,
dated the 3rd November, 1997.
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